S

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD

B.AJNO, 444 /90 ‘ Date of Order:27,10,.93

K.Srinivasan .+« Applicant

Vs,
1.Union of India represented by its
Secretary, Ministry of Railways,
New Delhi,

2.F.A.6A,A,0, Rail Nilayam,
5.C,Railway, Secunderabad,

.o Respondents

Counsel for the Applicant : Mr.B,UWdaya Bhaskar

Counsel for the Respondents : Mr,N.R,Devaraj, SC for Rlys

CORAM ¢

4

THE HON'BLE MR.A.B.GORTHI - : MEMBER (ADMN,)

A

THE HON'BIE MR,T.CHANDRASEKHARA REDDY : MEMBER (JUDL,)




(Orders passed by HON'BLE SHRI A,B. GORTHI : MEMBER (ADMN,) )

On the past several occassions none appeared for
the applicant accordingly by our order dated 20.10,1993
QI P
we have ordered te—3ist this cbseﬂfor dismissal, Even today

none is present for the applicént.

.

Heared N.,R, Deva¥aj Counsel for the Em respondents.

Accordingly the application is dismissed for

--._______._—l-i____._NI
default* No. costs

--f-_-— v o ) J‘—/‘T
{‘I‘ CHANDRASEKAAR REDDY ) / ' (AB, GORTMTI)

MEMBER (Judl,) MEMBER (Admn. )

Datea on 27th October 1993
Dictation in Open Court,

spr

To
1. The Secretary, Union of India,
Ministry of Railways, Newlelhi.

2. The Feh. & CeA.C., Railnilayam, S.C.Rly, Secunderabad.

3. One copy to Mr.Udaya Bhaskar, Advocate, 22~1-16
Darulshafa, Hyderabad.

4,0ne copy to Mr.N.R.Devraj, SC for Rlys, CaT.Hyd,.
5., One copy to Library, CaT.Hyd.
6, One spare Ccopy.
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TYPED . BY COMPARED BY -
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CHECKED BY APPROVED BY

IN THE - CEMTRAL ADMINIS”RATIVE TRIBUNAL
HYLERABAD BENCH AT FYDERABAD

THE HON'BLE MR.JUYTICE V.NEELADRT RAO
VICE CHAIRMAN

THE HON'BLE MR.4.B,GORTHI zMEM?ER(A)
AND. = TN
THE HON®BLE MR.T.CHANDRASEKHAR REDDY
MEMBER( JULL,) -
' AND T
THE HON'®BLE MR.B/.T.TIRUVENGADAM: M( &)

Deted: 2= [ —1903

©RDER/ FULCMENTT

M.A./R.A./C.A.No,

‘ r
in

0.4.No. Quql%p.‘ -
T.ANo, . - (W,.p. )

Adnittkd and Interim dlrectlons
issue

Allowdd.

Dispoged of with dl?ectlogs
Dimisged,

Dismilssed as withdrawn o
Désmissed Tor defaulE?jL——"’"”_-'
Re jected/Ordered,

No ordér as to costs,






